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12.53 by

AMENDMENT TO DIRECTIONS BY

THE SPEAKER

SECRETARY GENERAL: Sir, 1 beg
10 lay on the Tabls a copy of the amend-

lease of Member
ment to Direction 2 issued by the Speaker
under the Rules of Proceilure and Coa-
duct of Business in Lok Sabha.

——

12.52-1/2 brs.

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: S8ir, [ bave
to report the following messages received
from the Secretarv-Gencral of Rajya
Sabha:

(1) “In accordance with the provi-
visions of sub-rule (6) of rule
186 of the Rules of Provedure
and Conduct of Business in the
Rajya Sabhh, 1 an directed to
return herewith the Gujarat
Appropriation  Bill, 1974, which
was passed by the Lok Subha
at its wmitting held on the 22nd
March, 1974, and tiansmitted
to the Rajya Sabha for its re-
commendations and to state
that this Housc has no recom-
mendations to make to the Lok
Sabha in regard to *he said
Bill.*

(ii) "In accordance with the provi-
sions of sub rule (6) of rule 186
of the Rules of Procedure and
Conduct of Buuness in  the
Rajya Sabha, 1 am directed to
return herewith  the Appropri-
ation (Railways) Bill, 1974,
which was passed by the Lot
Sabha at its sitting heid on the
22nd Mrch, 1974, and trans-
mitted o the Rajya Sebhe for
its recommendations and to
state that this Hlouse has no re-
commendations to make to the
Lok Sabha in regard to the
sald Bill"
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“Shri Ataf Biharl Vajpsyee, MP.

sentonced till rising of the Court tmder
Section 188 TPC refeased todsy™

This is from the Superintendent, Central
ol
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This is from the Additional Chiet
Judicial Magistrate, Delhi

“l1 have the honour to inform you
that Shri Atal Bilari Vajpayee, Member
of the Lok Sabha, ..
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“.. .was triecd at the Central Jail
Court before me on a charge under
Section 188 TPC for violating the pro-

Delbi on 23rd March, 1974, On 25th
March, 1974, at about 10 A M., alle-

SHRI ATAL BIHARI VA/PAYEE:
‘They have orred aliright’ & vy

MR. SPEAKER: This s drom Shri
K. N. Sharma, Supedintendent, Cealyal
Jail, New Delhi:

“In coutinuation of this officc pheno-
grom dated 23-3-1974, 1 bave the
honour to inform you that Shri Atal
Bisuri Vajpayee, who 'was admitled
in this Jail on 23-3-1974 wnder section
188 Cr. P.C. has been releated today,
25th March 1974 as he was sentenced
till the rising of the court. This is for
your information.”

He thinks perbaps that, by sendmg one,
the Speaker is not sstished. This is the
seventh one!
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1257 br.
MATTER UNDER RULE 377

SRORTAGE OF CEMENT AND COAL IN
GUJARAT

SHRI K. S CHAVDA (Patan) I
thank you, Mr. Speaker, for allowing me
to raiso one important matter regarding
the State of Gujarat, It consists of two
parts: one is the acute shortage of cement
in the State of Gujarat; and the second
is that the cement umt in the State 13 in
crisis due to shortage of coal and laying-
off of thy workers by the management of
Jamnagar



